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[Mr. Spesker]

Does the hon. Member want to take all
those 17 minutes himself or does he want
to give some time to the other Member
from his party also who wants to
speak ?

SHRI P, M, MEHTA : 1 want to give
some time to the other Member from my
party also,

MR. SPFAKIR : The hon, Member
may continue his speech next time when
the debate is resuemd Todoy, after
luach. we aie going to have Private
Member' business. So, he may speak
on the next day. thatis monday. Mean-

while, he will have enough time to think
about other matters also,

13,00 hra.

The Lok Sabha adjourned for Lunch
til! Fourteen of the Cloch

The Lok Sabha re.assembled after
lunch at Fourteen of the Clock,

[MR. DEPUTY-SPEAKER IN THE
CHAIR]

CONSTITUTION (AMENDMENT)
BILL *

(Omission of article 314)

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : 1 beg to move for leave
to introduce a Bull further to amend the
Constitution of India,

MR. DEPUTY-SPFAKFR : The ques-
lléon "

“That leave be granted to introduce a
Bill further to amend the Constltution
of Indin."”

The motion was adop:m‘..

A it
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SHR1 CHINTAMANI PANIGRAHI :
I introduce the Rill.

CONSTITUTION (AMENDMENT)
BILL *

Omission of articles 291 and 362
and amendment of article 366

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : 1 bag to move for leave

to introduce a Bill further to amend the
Constitution of India,

MR. DEPUTY-SPEAKER : The Ques.
tion 18 *

“That leave be granted to introduce a
Bill further to amend the Constitution
of India.”

The motion was adopted,

SIIR1 CHINTAMANI PANVGRAHI :
1 introduce the Ball,

—_—

14.05 hrs,

HEALTH (FERIODICAL MEDICAL
CHECK.UP OF MEMBERS OF
PARLIAMENT) BILL *

sy ogw suw Wew (gaefgl) ¢
Iqrea wgiea, & sy waar § fr gae
aeedl wt wfew sty Fafeeer Ao
Weqr, a8 fecelt § ane gny ¢ Fefieads
qONT 4T ACEWET ATHAL W7 Jyany wek
o fudaw #1 goeaTher ¢k o dpafi
Ll ol

v !
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MR, DEPUTY.SPEAKER ! The ques-
tion is :

“That leave be granted to introduce &
Bill to provide for the Medical check-
up of the members of Parhament from
time to time at the All India Institute
of Medical Sciences, New Delln, and
for matters connected therewith ™

The motion was adopted,

ot agat wEre qued : & Fadas W
grEaTos s |

HEALTH (PERIODICAL MEDICAL
CHECK-UP OF PRFSIDENT
AND PRIME MINISTER
OF INDIA) BILL *

oft agwt darr Ko (gReiqe) o
s wgaw, & wearw s § fe ma
& Tregaflr st wura AN A wfew AR
dra fefearr fama seqr, af faeelt &
aaw waw g Refesta o QT aar e any
RS ot ey w A fadaw W

TCRnf w3 ) wpwly & wa o

MR. DEPUTY-SPEAKER : The ques.
tion s

“‘That Jeave be granied ro introduce a
Bill to provide for the medical check-
up of the President and the Prime
Minister of India from time to time at
the All India Institute of Medical
Sciences, New Delhi and for matters
connected therewith.”

The motion was adopted.

ot qgwi xEe wew : & fadaw W
?mﬁnmp

JYAISTHA 7, 1893 (SAKA)
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CONSTITUTION (AMENDMENT)
BILL*

(Amendment ot Eighth Schedule)

ot oyt e were (Ewelnge) ¢
Jqrsaq Agreq, & seavy woar g e ane
¥ dfewer w1 ot e wor il
a% % qrgrey s @ wgele @
Ty |

MR. DEPUTY-SPEAKER : The ques-
twon 13

“That leave be granted to mtroduce a
Bill further to amend the Constitution
of India.”

The motion was adopted.

& agat et Juw & fedaw W
qreqToe wW@TE

PENSION AND OTHER AMENITIES
FOR THE EX.MEMBERS OF
PARLIAMENT BILL *

st oy wey stew (gwefiyy) -
warsqw Agied. & s s g fe yu-
o gaz qaedl & fog Jwr oy o gu-
gfeart & I7am w77 o fadas W
guenfre s & ageie @ o

SHRI S, M, BANERJEE (Kavpur) : 1
am sorry that I have to oppose this Bil,
We have all sympathies with those Mem-
bers whe have a0t been resdleoted, But at
the present juncture when we cannog
possfble jnorease the wages of the Cestral
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